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Dr. Sushila Nayar : May I submit

in all humility that the Planning Com-
* mission has agreed to give us funds for

water supply and drainage schemes in the
Fourth Plan wtich are far more than what
they have ever given before ? T'he funds
are of the order of Rs. 370 crores, whereas
the requirements are to the tune of over
Rs. 1600 crores. May I add that one of the
things that the States are very keen on, is
that some subsidy be given for drainage
schemes just as we are giving for rural water
supply schemes, and that proposal is under
the consideration of the Planning Com-
mission ?
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Harijans in Rural Areas
*393 Shri N-lradhu Limaye:
Dr. Ram Manohar Lohia:
Will the Minister of Planning and
‘Social Weltare be pleased to state:
(2) wkether Government have received

recently any reports of atrocities com-
mitted on Harjjan jn the rura] areas;
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(b) if so, the details of these incidents;
and

(c) the steps contemplated to’ curb
these reactionary tendencies ?

The Deputy Minister in the
Department of Social Welfare
(Shrimati Chandrasekhar) (2) No.

(b) and (c). Do not arise.
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Shrimati Chandrasekhar: As far
as I am concerned, I have no information
to this effect. Since I have come to know

this from the hon. Member I shall make
inquiries and do the needful.

Shri Shivaji Rao Deshmukh: The
culprits have been convicted and sen-
tenced by the law courts.

An hon. Memper: The hon. Mmnister
does not know it.
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Shrimati Chandrasekhar ; When.

ever certain instances are brought to our
notice or they come to our notice, we do
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take action; we make inquiries from the
State Governments and the local autho-
rities in the places where these incidents
take place. I do know that there

are certain incidents taking place on
account of untouchabjlity. But as I
have informed the House time and again,

we have the Act which was passed in 1954,
to prevent the practice of untouchability.
But we have not stopped with that; we have

appointed a committee under the chair-
manship of ShriElayaperumal and that

committee is going round all the States,

and it is expected to submit an interim

report some time towards the end of

next month; that report will reveal

certain  practices that are still being
followed and would suggest what steps

we should take; after considering that

report, we shall take further steps.
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Shri Mauthiah : Is it a fact that
Harijans are still not being allowed
access to public wells and public bathing
places in certain rivers in rural areas
even now?

Shrimati Chandrasekhar: I do
not think Harijans can be prevented
from using any public wells. If such
cases occur, action is taken by the local
authorities and the State Government.
concerned.
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Shrimati Chandrasekhar : The
answer I have already given would cover
shis question also.

Mr. Speaker: If Members begin to
piont out individual cases in their con-
stituencies, districts or States, it would
not be possible for any Minister to an-
swer.
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Shri M. R. Krishna: To solve the
Harijan problem, many committees have
been constituted and a Jot of money wasted.
'-[‘hc committee now suggested by the
Minister .is not the committee which
is going to solve all the problems of the
Harijans. I would like to ask a speci-
fic question. ‘The Commissioner for
Scheduled Castes and Scheduled Tribes
who is supposed to report all these gri-
evances to Parliament has not been func-
tioning for the last four or six months. I do
not know whether any new Commiss-
ipner is going to be appointed. Second-
ly, T would like to know whether since
panchayat raj has come into existence, the
harrassment of Harijans has not increased
and their economic progress not hampered.

Shrimati Chandrasekhar : The
hon. Member’s question contains so
many parts. One is about the committee
regarding untouchability clearing all the
blots of untouchability. I do not think
any committee can remove all the defects
existing with regard to this question. But
Certain  comstructive suggestions will be
made by them which we will follow.
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The other one was about the Com-
missioner.  He has been on leave and
during the leave period, another Com-
missioner cannot be appointed. We
are making arrangements for a new Com-
missioner to take office.

The third was about the Report of
the Commissioner. It i$ being discussed.
annually; the last report, that is for 1963-
64 is pending and as scon as the House
will find time for it, it will be discussed.
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Shrimati Chandrasekhar : Sir,
you have rightly pointed out the difficulty
in regard to giving replies to questions
concerning particular incidents occurring
in certain States. If any particular inci-
dent is brought to our norice, we will
certainly look into it. But I do not think
it will be possible for me to have record of
all the incidents that take place in the
country and give answers.
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Mr. Speaker : Has the Minister
received such an intimation, and has
any enquiry been made into these alle-
gations ?

Shrimati Chandrasekhar : At pre-
sent I have no information.

Shri Basumatari : Just now an hon.
Member asked a question why the appoi-
ntment of the Commissioner has not
been made. It has also been mentioned
by some Members that this report has not
been discussed here for four years. May
I know whether it is a fact that when-
ever a meeting takes place, the Minister
concerned some times does not attend
which shows the negligence of the de-
partment to the uplift of the tribals?

Mr. Speaker : About another Minister
what shall she answer? The first part
only.

Shrimati Chand khar : The
Commissioner will be appointed shortly.
About the reports being discussed, it
is the last report, the 1963-64 report, that
is pending; it has already been placed on
the Table of the House. About the Mini-
ster not attending, I do not think any
meeting has not been attended by the

Minister.
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I contradict it. That belongs to my
constituency. That is wrong. (Inserr-
uption)
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Shrimati: Chandrasekhar : If I un-
derstood it, it is about 8 years back.
Mr. Speaker : Uptill now Harijans
are not allowed.

Shrimati Chandrasekhar: 1 do

not think it is a fact.
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Has she understood it?

Shrt i Chand *h

No, Sir.

Mr, Speaker: Would he reapeat his
question ?
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Shri Sheo Narain: I want to know
from the Government what portion of
the money which is allotted for Harijan
development goes to the Harijan peop-
le.

Shrimati Chand khar: The back-
ward classes sector has programmes for
the Scheduled Castes, Scheduled Tribes
and other backward classes. Even in
that backward classes sector, we have
separate programmes, and whatever money
is allotted for the Scheduled Castes goes
to the Scheduled Castes only.
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Shrimati Chandrasekhar: I would
like to have notice for this question.
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